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the year 1971-72, together with the

Auditors' Report on the Accounts and the
comments of the Comptroller and Auditor
General of India thereon.

(i) Review by Government on the
working of the Company.

[Placed in Library. See for (i) and (ii)
No. LT-5580/73.]

II. (i) Seventh Annual Report and
Accounts of the Engineers India Limited,
for the year 1971-72, together with the
Auditors' Report on the Accounts and the
comments of the Comptroller and Auditor
General of India thereon.

(i) Review by Government on the
working of the Company.

[Placed in Library. See for (i) and (ii)
No. LT-5624/73.]

STATEMENT RE. FLOOD
SITUATION

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI BALGOVIND VERMA): Sir, I beg to
lay on the Table a Supplementary Statement

(in English and Hindi) on the flood
situation in the country.
[Placed in Library. See No. LT-
5513/73.]

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

Recent unearthing of huge stocks of food-
grains and other cssenthl commodities in
certain parts of Delhi

SHRI BHUPESH GUPTA (West Bengal):
Sir, I beg to call the attention of the Minister
of Agriculture to the recent unearthing of
huge stocks of foodgrains, cement and
vegetable oil in certain parts of Delhi and the
measures taken by Government to unearth
such stocks for speedy distribution among the
public.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB SHINDE): Sir. the Govern-
ment have, in the recent past, more than once
requested the State Governments and Union
Territory ~ Administrations to  undertake
appropriate steps to maintain adequate
availability of essential commodities at fair
prices. However, in the present
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difficult conditions created by high prices and
shortage of essential commodities and
artificial bottle-necks in the distribution, the
Government of India have now advised the
State Governments and Union Territory
administrations to invoke the provisions of the
Defence of India Rules, 1971. for regulating
various matters relating essentia! commodities
and to use the powers under the Maintenance
of Internal Security Act, 1971 against persons
indulging in hoarding, blackmarketing and
other antisocial activities prejudicial to the
maintenance of essential supplies. Delhi
Administration has taken a number of steps to
deal with the situation. Besides checking and
scrutinising of dealers, surprise raids have
been intensified to secure the compliance with
the various Control Orders relating to
essential commodities. During the last few
days, more Than 100 godowns of the dealers
have been raided/checked and certain stocks
of  food-grains and other  essential
commodities have been recovered. Legal
action under the Defence of India Rules and
other relevant statutes is bein<; taken.

The Government are determined to continue
their efforts to ensure adequate availability of
essential commodities and to secure their
equitable distribution at fair prices, to the
community. Government would succeed in
this if maximum efforts are mad>: to ensure
higher level of production of these essential
commodities and at the same time strong
action is taken I gainst black-marketeers etc.
However, it is not possible to deal with the
menace of black-marketeers and hoarders with
the executive efforts alone. There is an urgent
need to mobilise public opinion against them.
I would request hon. Members to lend a
helping hand to the Government in its efforts.

[MR. DrpPUTY CHAIRMAN in the Chair]

SHRI BHUPESH GUPTA: Sir I am a little
surprised that the statement does not refer to
the fact that the recent raids on the 24th and
25th have been initiated and organised by the
public and in this case under the auspices of
our party, under the de-hoarding campaign. I
am surprised that he Iras also not mentioned
the fact that earlier the Youth Congress had
carlier reported to the Civil Supplies
Denart”ent
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about certain areas where stocks had been
hidden and demanded action by the De-
partment. But they did not take any action.
This should be noted in the statement that
political parties and the people are moving to
de-hoard stocks. They should congratulate
and welcome them. It is for me to
congratulate the Youth Congress. As far as
our party is concerned, the public knows
what they did.

Sir. the Government says that it passed an
order, But nothing was done. No action was
taken by the authorities, by the Delhi
Administration, on your instructions and
directions. No action was taken by the Civil
Supplies Department or other agencies
concerned. It was left to the public to act in
this matter.

Now, is the hon. Minister aware thai on
the 24th of this month, on last Friday,
residential areas in Kamla Nagar, Shakti
Nagar and also Jaipuria Mills area were
raided by the members and supporters of
the Communist Party in conducting the de-
hoarding campaign? Is he aware that
stocks were recovered which were hidden
in a garrage? There were pulses, gram,
sugar and so on. The stocks were seized
there. In the Jaipuria Mill area.
Communist  de-hoarding campaigners
located 16 godowns in the Jaipuria Mills. The
mill is closed and another factory has now
turned into a godown for hidden stocks. There
our members and workers broke open the
locks of 5 godowns and discovered 2 lakh
bags of pulses and various other things worth
about two and a half ctores of rupees. Sir, the
premises were cardoned off by the volunteers,
and then pulses were recovered. Why these
things were not discovered before and un-
carthed before? Why was it left to non-official
organizations to find out this thing? The
Government should explain this.

Then, Sir, on the 25th of this month, the CPr
volunteers and others went and raided 11
godowns in the Anand Parhat area, Sarai
Rohilla, Madipura and one other area where
similar stocks, cement and other things, in|
huge quantity were hidden. Why were not
these seized before? Currently, another raid is
almost in progress: it should start at half past
twelve. Some more hidden things will come
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Sir, 1 want to know whether the Civil
Supplies Department made any investigation.
Sir, on the 24th, after the raid to which 1 have
made a reference earlier, what the Civil
Supplies Department did was that they raided
some fair price shops. That is all. After the big
raids were carried out to which I have
referred, the Civil Supplies Department called
a meeting at 7-30 P.M. and the meeting went
on till half past ten at night and the whole-
salers were present. They decided to put out a
story to cover up their sins that all these things
had been discovered by the Civil Supplier
Department and the story was given to the
Press. Except '"The Hindustan Times". Sir, no
paper published this kind of a cock-and-bull
story by the Civil Supplies Department. Has
there been any investigation into this? Has
there been any investigation as to why the
Civil Supplies Department, after the raid,
called a meeting of the wholesalers and
deliberately put out a story of this kind?

Sir, the intensely corrupt department is the
Civil Supplies Department and as you know
from the papers, the Home Minister had called
a meeting late last night and discussed this
matter and the Minister in charge or the
Councillor in charge of this Department, Mr.
Bahl, is responsible for it.  Sir, the Civil
Supplies Department had not moved an inch
all these days after you have given
instructions to them. Have they been a“ked to
explain their conduct for their inaction till we
went into action and till  the Congress
pegple also took some action? Is the
honourable Minister aware that about three
weeks ago, the Youth Congress people had
informed the Executive Councillor, Mr. Bahl,
who is in charge of the Civil Supplies
Department, about an area where in the
godowns many things had been hidden.
After that, Sir, what did the Civil Supplies
Department do? The Civil Supplies
Department called the wholesalers and gave
them the warning and then the things
started moving from the hidden stocks
and the Youth Congress people went there
and stopped them and caught hold of them.
Have you taken any action  against those
officials who  passed on the information
to the wholesalers having got it from the
Youth Congress volunteers?  Therefore. Sir,
now the Civil Suppliss Department people arc
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Irving to regularise by issuing permits which
expired eight months earlier! This is another
side of it. Sir, the Congress workers carried
out the raids on some halwai shops in Patel
Nagar and there they seized 175 tins of
vanaspati and no action has been taken against
those people who had hidden these things.
Each tin of vanaspati contained about 16 kgs.
of vanaspati. The Civil Supplies Department
people came and took no action against them.

Now. Sir. the Civil Supplies Department
people have announced the prices under the
DIR of pulses and various other things which
are 40 per cent higher than the prevailing
market prices and, again, these things will be
sold only through the fair price shops. But
they have given higher prices 'than the
prevailing market prices.

Then. Sir, I come to the question of the
licensing orders. Have they re-examined this
Order? Sir. anv wholesaler, under this Order,
can stock unlimited quantities for an unlimited
period. Why should it be so? Pulses and oil-
seeds are not at all covered by this licensing
Order. Then again. Sir. the wholesaler has to
inform under the law within 48 hours of the
purchases he makes of anything. That too is
not done and this is not done in connivance
and collusion with the Civil Supplies
Department.

Another shocking thing has been revealed
and mention should be made of this. In all the
raided places stocks have been found. But
secret stocks are placed with the nationalised
banks and even to the extent of 75 per cent, of
their value credits have come from the
nationalised banks to the wholesalers. How is
it, Sir? Has the Minister taken it up with the
authorities concerned as to why the na-
tionalised banks should be financing this kind
of a trade? Whv should the nationalised banks
be giving crores and crores of rupees, up to 75
per cent, of the value of the stocks, to the
black trade of the wholesalers? Sir. we have
already asked and the Ministry is probablv
aware of one thing. The Warehousing
Corporation godowns are supposed to be
under the FCI and thev are meant to cive
facilities to the agriculturists. It has been
found that 90 per cent of these
Warehousing

[ RAIYA SABHA ]

matter of Urgent 148

Public Importance

Corporation's godowns have been placed at
the disposal of the wholesalers and not
agriculturists. Now, Sir, this is another thing.
My suggestion, therefore, would be that the
stocks in these godowns should be seized at
once and raids should be carried out in co-
operation with the people and arrests should
be made of the concerned persons under the
DIR. Then, Sir, the Foodgrains Licensing
Order should be changed with a view to
preventing evasion and corruption of this kind
and statutory rationing should be introduced
in Delhi in respect of rice, vanaspati, sugar
and certain other things and there should be an
increase in the number of the fair price shops
also.

Finally, Sir, as far as the Civil Supplies
Department is concerned, well. 1 want a
thorough inquiry into the working of this
Department. Our opinion is that the Civil
Supplies Department is an agency of the
wholesalers in Delhi. They are taking
money. Corruption, bribery and all kinds
of things are rampant there and it is a
matter of shame. Even Mr. Dikshit.
Home Minister, is concerned about it. The
Executive Councillor, Mr. Bahl. has
singularly failed to discharge his responsi-
bilities. Therefore, it is a fit case for a
thorough investigation as far as the Civil
Supplies Department is concerned and we
should ask the Government here to take
serious action against the Department and to
find out from them why they behaved in this
manner before and after the raids took place.

SHRr ANNASAHEB SHINDE: Sir. at the
outset, before I go into the points raised by the
hon. Member, T would like to submit that
some of the political workers, some belonging
to the Youth Congress and some belonging to
the C.P.I.. did a good work and they deserve
to be congratulated. I say this only with one
proviso that nobody should take the law into
his hands.

SHRI BHUPESH GUPTA: When the
hidden stocks are there, what can you do?

SHRI ANNASAHEB SHINDE: I am
making a general observation. If they do not
take the law into their hands. I would
welcome such activity anywhere in any part
of the country against hoarders.
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SHRIN. G. GORAY (Mabharashtra): If you
expect the customers to take up this activity,
what is your police for? Are we supposed to
do this?

SHRI BHUPESH GUPTA: They are taking
bribe.

SHRI ANNASAHEB SHINDE: Within the
framework of law, we welcome such activities
against the hoarders and black-marketeers.
The hon. Member asked why a reference was
not made to some of his party workers. Sir,
the Calling Attention Motion was not in
regard to the raids of 24th alone.

SHRI BHUPESH GUPTA. On a point of
order, Sir. I gave it on the 24th. The Calling
Attention is about the recent unearthing of
huge stocks of loodgrains. cement and
vegetable oil.

SHRI ANNASAHEB SHINDE: Let me
explain. Naturally, a number of other raids
have also taken place. So far, the Delhi
Administration has 'aided and checked about
100 godovvns in Delhi. In fact, very large
stocks of commodities have been found and
counted. The counting is still going on and
these godowns have been sealed by the Delhi
Administration. The hon. Member wants to
know why no action has been taken. Of
course, one gentleman has been arrested and
the action against others is being considered.
Naturally, there are certain commodities which
are not controlled. Therefore, there were no
stock limits for those commodities. Naturally,
the question arises whether there is need to fix
the stock limits in regard to commodities
which are not controlled. My Ministry's view
and the Government of India's view is that it is
desirable to prescribe the stock limits of all
scarce commodities. It is presumed thai the
Slate Governments should prescribe the stock
limits for various commodities while giving
licences to the dealers. If the Delhi
Administration has not done so. 1 will advise
the Delhi Administration to prescribe the stock
limits for all the basic commodities even if
they are not controlled because action can be
taken against the hoarders under the various
Acts only if stock limits are prescribed.
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It is very desirable and 1 welcome the
suggeslk.ii of the hon. Member.

Then, he referred to certain godowns in
certain factory premises. Nov., the law will
take its own course if it is found to be in
contravention of any law or order. Naturally,
action will be taken against anybody who may
be responsible for ding these commodities.

As far as the fixation oi prices by the Delhi
Administration is concerned, 1 saw the
controversy in the Press also. 1 can

ubmit, Sir, that if the prices are to be
fixed, they should be fixed under the Defence
of India Rules. We have authorised all the
State Governments to fix the prices under the
Defence of India Rules so that if anybody
contravenes that order. then action can be
taken against him. As far as the- pulses case
is concerned, the Delhi Administration had
not approached us for fixing the prices of
pulses. If they approach wus, we will help
them.

SHRI BHUPESH GUPTA: Mr. Shinde will
admit that 1 talked to him on the 24th mght
on the telephone. He said that it is for the
Delhi Administration. We are in Parliament in
the Centre and in the Capital of India. You
know by now how scarcities are created,

SHRI ANNASAHEB SHINDE: Itis
true that the hon. Member was good enough to
inform me on the 24th itself and immediately
after that I took it up with the Chief Executive
Councillor of and told him that a verv strong
action needs to be taken and nobody should be
spared if he has contravened the law in the
present difficult situation. 1 was only making
a limited observation about the fixation of
prices of pulses. I said if the Delhi
Administration wants to fix prices under the
DIR we will authorise them and we will
sanction the fixation of such prices. It seems
that some informal fixation of prices has taken
place but there is some controversy about it.
According to the Press reports I think they
were fixed a little higher than the market
prices. We will go into that and we will give
the necessary advice to the Delhi
Administration in regard to that which would
help the consumers because
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whatever prices are fixed they have to be fixed
in the interests of the consumers.

As far as nationalised banks are concerned
if any nationalised bank has made any
advance against commodities for which a
statutory limit of stock has been prescribed we
will take up the specific case with the Finance
Ministry and the Banking Department but if
they are credits given to those commodities
for which there is no specific stock limit
prescribed or over which there is no control,
naturally I do not think that the banks can be
blamed for that, ft can be a matter for review
of the approach.

Then. Sir, a statement has been made by the
hon. Member that the godowns of the
Warehousing Corporation are being allowed
to be used for stocking some of these
commodities. 1 may inform the hon. Member
and the hon. House that a few months earlier
when the Food Corporation hud very large
stock; most of these capacities with the public
sector agencies were being utilised by the
Food Corporation but when the stocks of the
Food Corporation are not there naturally the
Warehousing Corporation cannot keep these
capacities unutilised. Legally they are within
their power in allowing these capacities to be
utilised but the only thing is that these
godowns should not be allowed to be used for
hoarding commodities.

SHRI BHUPESH GUPTA: They have been
caught in that.

SHRI ANNASAHEB SHINDE: The only
thing is if anybody has in contravention of the
orders used these godowns we will take due
note of the observations made by the hon.
Member. We will go into the case and
investigate the case very specifically.

MR. DEPUTY CHAIRMAN: Mr. Krishan
Kant.

SHRI BHUPESH GUPTA: Sir, he ha; to
say something about the Civil Supplie®
Department. That is why I said that the Home
Minister should also come here for answering
this. 1 know your difficulty but
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kindly say something about the Civil Supplies
Department of Delhi. Whatever you pass
cannot work so long as that Department is a
den of corruption.

SHRI BANARSI DAS (Uttar Pradesh): rhe
problem will be solved if you appoint a CPI
member as your Adviser.

SHRI BHUPESH GUPTA: My friend Mr.
Banan.i Das can go if he like:. Why are you
bringing in the party ihing here'.' I believe
you are an honest man; I IIMVC no
objection; you go.

SHRI KRISHAN KANT tHaryana). The
whole call-attention motion has arisen out of
two developments having taken place in
Delhi. One is action by the political parties,
Congress and CPI and the second is the recent
fixation of prices by the Civil Supplies
Department of the Delhi Administration. That
is why trie controversy has arisen. It would
have been better if the Home Minister had also
been present here so that they could have told
us what action has been taken lot dehoarding.
So far onlv one person has been proceeded
against for hoarding. The whole of the DIR
and MISA has been used for catching only one
person. This shows the seriousness the
Government is attaching to dehoarding. The
difficulty in the way of the Civil Supplies
Department is the wholesalers should be
delinked. Is it or is it not a fact that a few days
back a delegation led by Mr. Maheshwar
Dayal pnd including Mr. Baniram Gupta of
the All India Grain Merchants Association,
who have been opposing the foodgrains
takeover, Mr. Ramnarain .lain and Mr. P. R.
Mittal, had gone to the Prime Minister and
assured her that they would hke to sell
foodgrains and other items at fixed rates and at
a lower price than the blackmarket price and
they wanted to impress upon the Prime
Minister how patriotic they had become? And
it is with these same persons and in
conjunction with them that Mr. Bah! gave a
radio talk and praised the wholesale dealers
for the help they were giving in Delhi. It is be-
muse of that prices were fixed which were
Richer than the market price. Is,k so or "of T
would like the hon. Minister to reallv clarify
the whole issue because the people are being
misguided. Only one or
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two newspapers eame out saying how a fraud is
being played on the people of Delhi by the Civil
Supplies Department and how Mr. Bahl fixed prices
higher than the market prices. May 1 know whether
the hon. Minister will say something in reply—and
not say that he will advise rise Delhi
Administration—whether the prices were formally
or informally fixed or not. Jf it was so, what action
are they going to take? Is it not lime that he advised
the Home Minister and the Government of India to
remove Mr. Bahl from the Civil Supplies
Department? Remove him from the Executive
Councillorship or at least remove him from the Civil
Supplies Department where the whole "Golemall"
has taken place directly with his connivance and
with his support.

Another point 1 would like to raise, besides the
points raised by Mr. Bhupesh Gupta, is that at
present no profit is fixed either for the retailer or for
the wholesaler. If the wholesalers are really genuine
-they have said that they will open 40 fair price
shops in Delhi on a no profit no loss basis—why do
they not sell grains at these 40 fair price shops at the
wholesale rate, so that the people of Delhi can get
cheaper foodgrains. pulses and oilseeds? 1 would
like to know, when he lias accepted the suggestion
of Mr. Bhupesh Gupta, whether an order will be
immediately issued today itself for including
pulses and oilseeds under the essentia! commodities
and for which prices can be fixed under DIR. Then,
about the limit of hoarding, may I know whether he
will be able to tell us by this evening or by
tomorrow as to what will be the limit lor keeping
stocks by wholesalers and by retailers? (Time licit
rings). Last point anil 1 would finish. Now. the
foodgrains control order is being taken advantage
of. Jf a foodgrain consignment comes here, for 48
hours you can keep it without telling the Civil
Supplies Department. Wheneve' anybody goes to
catch hold of hoarders they say that the consignment
had come only 12 hours back. So. would you amend
the foodgrains control order, so that anybody who
gets a consignment from outside, viz., from
Haryana, U.P., Punjab or anywhere else, has to take
a licence? He should say that this much stock he is
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going to have which he is free to move to his house
or to his private godown. A change in the order is
very essential. Otherwise, I am afraid you will not
be able to catch anybody. May 1 know from lite
hon. Minister whether the necessary changes in the
Essential Commodities Act and in the foodgrains
licensing order will be made and. if so, by what
time they will be made? He must explain the bad
deeds of the Civil Supplies Department and not
hush up the matter or only say that he would advise
the State Government or advise the Home Ministry
because the Delhi Administration comes under
them. Mr. Bahl must go from the Civil Supplies
Department. No enquiry, nothing can be done
unless that is done.

154

SHRI ANNXSAHEB SHINDE: Both my
Ministry and the Home Ministry and the hon. Home
Minister personally have written to the State
Governments that all powers under the Essential
Commodities Act, MISA. Defence of India Rules
should he used by the State Governments and State
Administrations against anti-social elements who
are indulging in black-marketing, hoarding, etc. So,
the Delhi Administration also falls in the same cate-
gory and naturally they have all the law. The hon.
Member raised the basic issue whether there is need
to amend the Essential Commodities Act. The
Essential Commodities Act is so wide by itself that
there are ample powers available. This hon. House
itself has enacted the law. And there arc ample
powers available; necessary orders are available.
The orders can be issued by the Delhi
Administration and we can give concurrence if they
want to make the orders more strict or rigid. A
number of State Governments have been
approaching us, and we have been giving them the
necessary authority to act under the Essential
Commodities Act. the DIR and the MISA.

About limiting of keeping slocks is concerned-
particularly, he mentioned the pulses and the
oilseeds—both pulses and oilseeds are very
important commodities and I will take up with the
Delhi Administration the problem of fixing of
limits. And this can be done very quickly. The
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Delhi Administration should have done it earlier.
But even then, I will take it tip with them right now.
About the fixation of prices, already some prices of
certain commodities have been fixed and a public
notification has been issued which has been
published; in the Delhi Gazette Extraordinary also it
has been published. 1 need not go into the details of
fixation of prices. But whatever prices have been
fixed, they have taken into consideration while
fixing the prices, the margin of profit within a
reasonable limit. With regard to fixation of prices of
other commodities like pulses and others, 1 think
what needs to be done is, nobody should be allowed
to take undue advantage of that: the profit margin
should be within limits in the prevailing
circumstances when the consumers are having so
much of hardship because of very high level of
prices.

There are certain other political issues which the
hon. Member. . .

SHRI KRISHAN KANT: Not political issues. I
wanted to know whether such an order was issued
about the fixation of prices.

SHRI ANNASAHEB SHINDE: I have said about
the order, about the pulses. I have already
explained earlier.

I wish to refer to the political issues raised by
him while putting some questions, about the
removal of somebody and all thai, 1 am sorry, I am
not in a position to say anything.

SHRI B. T. KULKARNI (Maharashtra): Wagons
coming are not cleared within 24 hours.

SHRI ANNASAHEB SHINDE: We will look
into it. Under the Essential Commodities Act, the
Administration has full powers. Thev can ask the
dealer to report immediately within a stipulated

period. But we will examine all this.

SHRI KRISHAN KANT: I wanted two things,
firstly, whether the modification required would be
done or not and, secondly, whether it is a fact or not
that the prices were fixed. You cannot
remove
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Mr. Behl, How can you advise the Ministry'.' You
cannot. Have you come to know about it?

SHRI ANNASAHEB SHINDE: Ofii-

cialh we have not got any document about it. I read
in the papers that such prices were fixed where they
were higher than the market prices. Since he has
raised the matter, we will discuss and for fixing
them under the DIR they have to approach us. They
have not approached us formally as 1 said while
replying to the hon. Shri Bhupesh Gupta.

SHRI NIREN GHOSH (West Bengal): is it not a
fact that whatever the Ministers have so far replied
to the queries of the few Members that it is simply
whitewashing the entire affair? I want to say:
Because of your policy, the Congress Government's
policy, you are encouraging this pi ice rise,
hoarding, cornering and everything. And now you
say that under the Essential Commodities Act, the
State Governments have been advised to take action.
May I also know further whether these black-
marketeers, speculators and these big wholesalers
and traders had not financed your party so that you
are completely in their grip? Is it not a fact that
90,000 quintals were unearthed in the chamber or
god own of Mr. Modi in Delhi itself? And was he
not let off because he is supposed to have donated
twenty lakhs and somebody very high in the Cabinet
is supposed to have taken it? Here are the figures.
It is astounding.

Dal arhar. wholesale rate of pulses in Delhi per
kilogram -August IX— Rs. 1.45. August 21 Rs.
1.40, August 23—Rs. 1.40 August 24—Rs. 1.40.

But the retail price fixed by Mr. O. P. Behl, the
Executive Councillor, in consul-tation  with the
wholesaler, is Rs. 2.10.

MR. DEPUTY CHAIRMAN: Mr.
Niren Ghose, you cannot be reading all the
prices.

SHRI NIREN GHOSH: I am not reading
everything. Dal Moong retail price is Rs. 2.05 and
price fixed by Mr. O. P. Behl is Rs. 2.20. Dal
Masoor Rs. 1.75 and price fixed is Rs. 1.95. Kabuli
Chana Rs. 1.80 fixed at Rs. 2.40. . .
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MR. DEPUTY CHAIRMAN: That will do.

SHRI NIREN GHOSH. . . and so on. So the
All India grain merchants and the Delhi
Administration have entered into this unholy
alliance. Is not the Delhi Administration under
the direct control and suzerainty of the Central
Government.' Has it not appeared today in the
press that the Home Minister. Mr. Dikshit. is
supposed to have held some high level
consultations? We do not know what has
transpired. Will you tell us whether you will
put all these wholesale traders who are
supposed to have cheated in this way behind
the bar and if you yourself cannot, then give
an assurance on the floor of the House that
you have advised the Home Ministry to do so
and then let us know whether they have
accepted your advice or not.

Sir. the D.I.R. and the M.I.S.A. are used to
suppress political opponents and not the
hoarders and black-marketeers etc. If you have
used it against the black marketeer anywhere,
please do tell us a single name where a top
blackmakcteer has been arrested under the
D.I.R. or the M.I.S.A. You catch only small
fries dealing in thousands of rupees but you do
not touch those who are making crores and
cores of rupees out of these 90.000 quintals. It
is your Government who is responsible for
this. You have let them off. Now let us know
here and now whether you will seize the
stocks at least of the wholesalers of Delhi
which is the subject matter of the notice. If
you cannot do that, are you prepared to seize
the hoarded stocks of essential commodities
and pulses wherever possible? Let them
unearth the stocks. They know where the
stocks are. You have to enlist just the public
co-operation and they will help you. I am
sorry if the public helps you your police
adopts reppressive measures against them. In
this way by your white-washing talks you are
simply  encouraging hoarding-dehoarding
unholy alliance. You are responsible for all
this. (Time Bell rings.) You have to clarify
your position before the House.

SHRI ANNASAHEB SHINDE: 1 am sorry
the hon'ble friend sees politics in everything.
Whatever may be the good
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points or the failures of the Delhi Adminis-
tration, what has happened recently is
generally known. You know what are the
contributory factors which have led to price
rise. The hon'ble Member feels that it is my
party's responsibility. I have explained on a
number of occasions the setback in the
economy, the deficit financing which has been
resorted to...

»iY smavat waE aaa  (faEr)
qMEA /AT 19 &1 qEr &, a1 fEw
F19 TEF foaewarT Zrfr?

SHRI ANNASAHEB SHINDE: ... the
drought conditions and particularly the
setback in agricultural production. These are
some of the factors which led to the setback
in our economy. Fortunately, Sir, now the
crop prospects are brightening because of
good monsoon.

The hon'ble Member has raised the issue of
fixation of prices, the point which was raised
by hon'ble Shri Bhupesh Gupta and Shri
Krislran Kant. About the fixation of price of
pulses, as 1 said earlier, we will go into this.
We find that some formal and informal
fixation was done. We will find out what was
the truth. But my latest information is that in
the Delhi market also, as a result of a good
monsoon and favourable crop conditions, the
prices of foodgrains have generally shown an
easy trend in the last one month. Fall in prices
per quintal has been noticeable in the case of
moong, Rs. 30: barley. Rs. 28: baira, Rs. 18:
urad, Rs. 17. A fall of Rs. 15 per quintal was
noticed in rice. moong, urad and arhar. So.
there is a downward trend. The Delhi
Administration must be very careful in fixing
the prices. We should not give any undue
advantage to anybody. Regarding the specific
point, as I said earlier, we will get in touch
with the Delhi Administration.

The hon. Member made an observation that
we are not using MISA and DIR against the
hoarders and anti-social elements. As far as
DIR is concerned, the Government of India
addressed recently, only three weeks back, a
communication to all the State Governments.
I have a long list of States. Even before that,
the MISA has been used against the anti-social
elements.
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SHRI NIREN GHOSH: 1 want a simple
answer. Can he point out a single top
speculator who has been detained under the
MISA? We demand scrapping of the MISA.
We demand withdrawal of DIR. Ordinary
laws can take care of these things. But since
you say you are using the MISA and DIR. can
you point one single top man who has been
held, who deals in crorcs?

SHRI ANNASAHEB SHINDE: I do not
know what he means by "top", but I can only
say that in a number of States, MISA and DIR
are being used against these elements.

SHRI NIREN GHOSH: Only against the
small fry.

SHRI ANNASAHEB SHINDE: We would
like the State Governments to use very
effective weapons against the economic
offenders. (Interruption) T am sorry, because
the hon. Member has prejudice, and he looks
at all issues through particular spectacles, it is
very difficult to satisfy him. But as far as
Government's policy is concerned, we will
take very strong action against these economic
offenders under the DIR and the MISA.
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st Aaw feme: Wt 7 3
@ gl

SHRI ANNASAHEB SHINDE: 1 can
only say that the hon. Member should not
make any statement unless he has got his own
evidence to prove it. He is a very senior
Member. I do not think he should make any
baseless statement unless he has evidence...

SHRI NAWAL KISHORE: Excuse me for
one thing. You are a Minister. I take myself as
much responsible as you are or anybody else

in the House

T A5 FEY
ai|d #7a & Ffwq wmg fad B2 w2
wEfedl 1 9% 9134 &, "I W7
78 a2 wiftwes 2 sAd & fa=ft #°1
TwE qF1 A E1 e faww 9w
A ouMr & v & A4 ¥ wgn, famd
g faer wwEr wr fam owog
o9 IH A4 AT 9T W SIEY, a9
G FWT AR

SHRI ANNASAHEB SHINDE: Sir, the
hen. Member is a very senior Member. [
really do not know why he was unhappy
because Shri Bhupesh Gupta raised some
issue of public importance. And I am sorry to
say that with such a public career, the hon.
Member is not in a position to appreciate any
measure of social reform or giving
protection to the consume) Price
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resistance movement can never be successful
without the cooperation of non-officials who are
genuinely interested in it. Therefore. I do not
understand why the hon. Member should be so
prejudiced because of non-official cooperation to
such a campaign. In fact, I would appeal to the
good sense of the hon. Member thai his Party
should also cooperate with us in such a campaign
and we will compliment if his Party does the
same.

SHRI NAWAL KISHORE: We can
give constructive cooperation but not this rowdy
way of cooperation.

SHRI ANNASAHEB SHINDE: In this House,
we have political differences. We have people
with different shades of opinion. If somebody
raises an issue of public importance, why should
the hon. Member be unhappy about it. I do not
understand this attitude.

Sir, the hon. Members have raised many
issues—adulteration, import, procurement and so
on. I do not think this ran really come up here.
As far as this Calling Attention Notice is
concerned, I can only say that the Government of
India has discussed with the State Governments,
and the Government of India and the Home
Minister personally have .written to the State
Governments that. ..

SHRI NIREN GHOSH: What is the use of
writing when your Governments are all in
collusion with hoarders and blackmarketeers?

SHRI ANNASAHEB SHINDE: ... we
want effective use of the MISA and the DIR

against economic offenders and with due notice it .

should be possible, though in Delhi it is true that
action is taken against one person .| |
iitenitptio/i)...but in the States, a very large
number of persons have been hauled up and a
number of actions have taken place. One may
differ, perhaps, he was a small person or a big
person. But for the first time, a very large number
of actions are being taken against economic
offenders under the DIR and the MISA.

\RAJYA SABHA ]
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arg affw g T B WEE F
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MR. DEPUTY CHAIRMAN: You are
repeating.
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SHRI ANNASAHEB SHINDE: 1 do not
think that while looking into the problems of’
anti-hoarding or dehoarding measures we
should concentrate on individuals. On merit
one can be right or wrong and on that basis
one can take a view. For instance, the hon.
Member has made a statement that some
profit is going to a particular person. I do not
think we should make such charges. As far as
ration cards are concerned, he has made a
statement and it is well known that the
problem of bogus cards is very serious. In
fact, there are many temptations under the
present situation. . .

st @ I oW 4 fRarE-
Hz WiT IEeed & #HeEgm & fa
AMH  TEH FEF FA A4 qAFA
& ! WY BT TR AW A w7 A
AT FTE F4 qaar ¢ ozH fAw Wy

g9 F fafaw qard F am 2
3 F faars w g gre #Arde
WZo FT ZEATH F¢  ddr  #H
S g A @ Fog ad

w1 @1 fgomm @1 @@ £

SHRI ANNASAHEB SHINDE: I can only
say that as far as we are concerned, we have
requested all the State Governments to

eliminate these bogus cards.

At aAr o wE T
tww faar 2 @ a7 dem A
FAA At & faArs W q FEl
v foar 27 faft &2 § w1

q wHaw fear )1 feedt & wwT W
fafaer aeard feaddiz & w=m & faars
A FOT AT AT B TAT FAT |
oY A I F ATHA Z FT AZA
w1 ®tFr faar 21 o faest # 6
aveg AW A #TER Z oar #
oY 7 nEgrd Argar g fF o
oF JWT w1 4% w7 fw faeEia we
ANTH AN FTES A9Al T

SHRI ANNASAHEB SHINDE: In a
number of States, bogus cards have identified.
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SHRI ANNASAHEB SHINDE: I have not
yielded. 1 was replying to the hon. Mem-oer.
As far as the elimination of bogus cards is
concerned, Delhi Administration is continuing
the campaign and nowhere the campaign has
been stopped. We will ask them to vigorously
continue this because it creates distortion in
the distribution machinery and lot of valuable
food-grains which should go to the needy peo-
ple are going to undesirable channels. As far
as this aspect is concerned, I am one with the
hon. Member. Bogus cards have got to be
eliminated and the process of elimination has
to be continued all along consistently. Again
the hon. Member has brought in politics and
said that some shops have been given to
Congress workers. One can say that when Jan
Sangh was in power, they were giving shops
to Jan Sangh workers. As far as my view is
concerned and as far as my Ministry is
concerned, fair price shops should not be
given to private individuals. They should be
given to co-operatives and if they arc not
there, they should be given on merit and no
favouritism should be shown. That is my
advice to Delhi Administration. We should not
make allegations without any evidence or any
basis for making such allegations.

ot am fog awf (w7 w3w@)
Tz AT FE AT B AT Ffed 7

SHRI ANNASAHEB SHINDE: These
matters do not come to us. Regarding price of
pulses, I have already replied. But if Delhi
Administration approach us in fixing prices,
we will authorise them and give necessary
powers.

st e fag  (efomom)
ag w9 FAT S F1 7 Ao

ot wwEm smw A
T oA ¥ omT owAT FE w OEoar
fm o &t adr 27
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SHRI ANNASAHEB SHINDE: I have
made the statement that it will be continued.

SHRI K. CHANDRASEKHARAN (Ke-
rala). Delhi for once represents the rest of the
country and reflects what is happening in the
country and what is not being done by the
Government of the country.

Sir, the question is to an extent misleading
and the answer that has been provided by the
hon. Minister is also to that extent misleading
because the basic factor as to how there is
scarcity and how this sort of irregularities are
being resorted to by unsocial elements is
completely missed in the question and is
completely therefore missed in the answer
provided by the hon. Minister. Sir, the answer
given by the honourable Minister to the
question that was posed is rather apologetic in
that he admits the failures of the Government
and it was rather astounding to hear that en-
couragement may be given to the political
parties and other persons in the country to
take over to the extent, as the honourable
Minister put it, it is not outside the law, the
functions of the Government and the functions
of the administrator. Sir, the Government is
trying to find scapegoats for its failures and is
trying to provide alibis and we find, Sir, that a
situation is being created in the country and in
Delhi in particular as if the Government are
not at fault and only the anti-social elements
are taking the law into their hands. Sir, the
basic question that the Government would
have to answer is how there is scarcity in
foodgrains, in cement, vegetable oil, etc. It
may be said, Sir, that cement is by and large
in the private sector and the distribution of
cement is in the private sector. Fertilizers are
by and large in the public sector; but the
distribution of fertilizers is by and large in the
private sector. Take, for example, steel. Steel
is produced in the public sector and that
public sector is also distributing steel.

MR. DEPUTY CHAIRMAN: You confine
yourself to the foodgrains only.

SHRI K. CHANDRASEKHARAN: But in
steel also there is scarcity. I would, therefore,
suggest to the honourable Mi-
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nister to go into the basic factors in regard to
the Government policy which is wrong. The
prices of foodstuffs which the Government
can control and should control are not being
controlled at all- The priie of petrol, the price
of diesel, transport charges and what not are
being increased and if this sort of increase
goes on, certainly there will be an increase in
the price of the essential commodities and
whenever there is an increase in the price of
essential commodities, this sort of practice by
the anti-social elements in the country is
bound to take place. I would, there-lon,
suggest a basic approach to the entire
problem.

SHRI ANNASAHEB SHINDE: 1 can only
say, when the honourable Member is referring
to the basic approach, that he is right. I cannot
agree with him when he say., that the
Government is trying to find scaj egoats and i
am not in a position really U understand him.
For the present economic ills the reasons are
very well known. As I mentioned earlier,
there are some economic factors and there has
been some setbacks in agricultural production
and all thai. But, Sir, basically I agree with the
sentiments of the honourable Member that
dis-tribution is a very important function, dis-
tribution of the essential commodities to the
community. But ultimately it depends upon
production and having proper machi-ner; and
public co-operation, etc. Now, Sir, the
Government is not trying to find scaj egoats.
Because some anti-social ele-merts are taking
advantage of the present difficult situation and
the Government has lo take some action
against such antisocial elements under the
laws which are at :he disposal of the
Government of India and the Government of
India's approach would be with the co-
operation of the people and the honourable
Members and the various political parties. Let
us first try to tide over the current economic
situation and \ have full confidence that the
present set backs in the economy and in "he
agricultural sector in particular would go
away because we have a good monsoon and
many of these difficulties are likely to be over
within the next one or two months.

SHRI S. G. SARDESAI (Maharashtra): Sir,
most of the honourable Members who
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[Shri S. S. Sardesai] nave raised tins
question before me nave empnasised the
question of implementation about which i do
not want to speak, because the honourable
Minister himself has agreed mat all sorts of
abuses exist in uie actual implementation of
the various rules and regulations, orders, etc.,
passed by them and so on and so forth. But,
Sir, 1 would very strongly urge upon the Mi-
nister to understand and to realise the ex-
tremely self-contradictory and inconsistent
positions which he himself has taken. For
instance, in his very first reply he has said mat
he congratulated the Youth Congress
volunteers and the members of the Communist
parly for the recent work which they have
done and, at the same time, he said that he
would not like them to take the law into their
own hands. Does he know what they actually
did? I want to be very frank about it. You have
to know about it. They have taken the law into
their hands. You cannot go on congratulating
them . ..

SHRI MAN SINGH VARMA: They have
played havoc. . .

SHRI S. G. SARDESAI: For a long time
they went on informing the Civil Supplies
Department, the Police and every ad-
ministrative officer that godowns are here,
stocks are here: please go and take possession.
For weeks and weeks and weeks the
Administration did nothing. Then they said
publicly: We will take out a demonstration, a
procession; we will go there in a disciplined
fashion, in a peaceful fashion in a non-violent
fashion; the godowns are here, the locks are
here; we will go there and open the locks and
we will hand over the stocks to the
Government to sell them at controlled prices.
This also they said publicly and this is
precisely what they did in the end. The police
went with them. Now. what else could they
have done? I am sorry I can't understand. They
informed the Administration in advance; they
said that they won't commit violence, they
won't loot. They stuck to their words. They
opened the locks and handed over the stocks.
Technically they committed a breach of (he
law. And we are proud that they committed a
breach of law. What T want to notnt out is that
you can't eat the cake and have it at the same
time you cannot go on congratulating them
for this
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and also denounce the breach of law. So you
should understand this. But in the given
situation, without a technical breach of law the
problem could not have been solved. The
Administration knew this. You don't take
possession of the stocks. You don't sell them
at controlled price. You say that you do not
know whether stocks are there. Unless the
lock is broken open how do you piuve that
stocks are there? So to prove that stocks are
there, the lock has to be broken open. So 1
would like to tell the Minister that for
goodness sake if you mean it say it; if you
don't mean it, don't say it.

1 go a step lunher. That is with regard to the
rules and regulations about the hxatiuii of
prices. What has Happened in Delhi? What
has happened in Bombay.' During the last
three months prices have been constantly
rising, fne profiteers, the hoarders arm aii such
people have been raising prices. A certain
gentleman 'A' sells edible oil at, let us say, Rs.
5 akilo to 'B'. B' sells it to 'C at Rs. 6. 'C sells
it to D" at Rs. 7. "D’ sells it to "E' at Rs. 8 or
Rs. 9 or Rs. 10. The final retailer in Delhi or
Bombay says that he purchased it from the
preceding seller at Rs. 10 a kilo. So. with \0%
profit he has to sell it at Rs. 11 a kilo. Now if
this is going to be permitted then you have to
admit that Rs. 10 a kilo is the proper price.
The last man who sells it at Rs. 10 a kilo has
himself purchased at Rs. 9.00 a kilo. Are you
going to permit it? This is what happened in
Bombay. This is what is being done in Delhi.
Unless you come forward and say that even
though they may incur losses, this stock must
sell ai Rs. 6 a kilo, you cannot solve the
problem otherwise the last man has truly got a
defence, saying that from the preceding
person he purchased at Rs. 9 a kilo and that is
why he has to sell it at Rs. 10 a kilo. This is
what happened in Delhi. This is the latest
explanation of prices.

Now, the last point. That is with regard to
stocks. What is the formal position? Whatever
the Government does in accordance with the
existing rules, you cannot prosecute them. |
am pointing out this thing. From the purely
legalistic point of view, what is the position of
wholesalers’ Their position is that the
Government says
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that if their stocks are above a certain quantity
they have to inform the Government within 48
hours. Ail right. They inform them or
subsequently they make new kinds of
statements that they were informed. So far as
pulses and some of these commodities are
concerned, today it is not illegal in Delhi even
if you keep 100,000 quintals of dais. The only
thing is that you have to inform the
Government- It is very funny. If you inform
the Government, then there is no rule as to
whom you are going to sell it and at what
price you are going to sell it. This is your
order as it stands on paper. This is your
implementation today. It is shocking. I am
going into the formal position as it stands on
paper. You may say: Oh! we have asked the
officers to be strict. But if one is to function
within the framework of your orders, then
nothing can be done. If prices are to be fixed,
they have to be fixed at the prices which were
prevailing six months earlier. If hoarded
stocks are there, they have to be taken over.
(Time belt rinr;s). Please do not go on
repating that we want to be strict. I hope |
have made myself clear.

SHRI ANNASAHEB SHINDE: Iam
sorry I am not in a position to agree with the
hon. Member when he said that I have taken
contradictory positions. I have congratulated
the workers for taking initiative within the
framework of law. I cannot concede this point
to the hon. Member. He cannot charge that it
is contradictory. It is my firm conviction that
in a situation like ours, if a particular
framework of law is not observed, then
nothing can be done.

SHRI S. G. SARDESALI: Here it was a case
essentially of law enforcement.

SHRI ANNASAHEB SHINDE: I am not
passing judgment as far as Delhi is concerned.
Mr. Sardesai took a general position. What I
may saying is that in the present set of
circumstances, taking law into the hands
would only add to the hardships of the
common people. Tt will not help them in any
way.

SHRI S. G. SARDESAI: What did you
congratulate them for?
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SHRI ANNASAHEB SHINDE: Then, Sir,
in the present set of circumstances, we stand
for the fixation of prices. We have delegated
powers under the D.I.LR. I can concede the
point that no profiteering should be allowed
while fixing the prices. But it is not easy. The
hon. Member made a statement that prices of
edible oils should be fixed at Rs. 6. But there
has been a shortfall in the production of
groundnut. Edible oils are not available. There
is a wide gap between the demand and supply.
The Government has no stock of its own.
Therefore, we have to fix the prices at a
realistic level. Of course, we cannot allow the
parties to have undue profiteering. But in a
free market economy, this factor becomes
very complicated.

SHRI S. G. SARDESALI: I gave the instance
of A selling to B and B selling to C and
finally it sells at Rs. 11. Where would you
stop this chain?

SHRI ANNASAHEB SHINDE: The sup-
plies to the community should not be affected
and the commodities should be easily
available. Our intention is to fix the prices at a
level at which the anti-social elements are not
allowed to have undue advantage of the
difficulties of the people.

SHRI S.G. SARDESAIL:  You are
evading the question.
SHRI ANNASAHEB SHINDE: But

the main thing is the groundnut. The hon.
Member said that the price of edible oils
should be fixed at Rs. 6. But the prices are
expected to go even below Rs. 6 after a few
months because the production of groundnut
is likely to be very good. I share the
sentiments that implementation is important.
But at the same time, we have to protect the
interests of the consumers.
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[ Ariras gumE ady]
w7 f aga aw Fav 2 fE
T oWEE aeETe A | A
F1, FANEAET AT wT oW aA
¥ @M F Tedmwew &y Aifa
F1 FAGA AT FKr WG FT O
F)oza ATy Al # FE9 F A6
AT 3AFT Felq Fe4 & faw &
urf WIT AW FEA F ATAAL HAT
AT AT Avr & A feer mgr §
q FEH & AT ETT OFT GEET,
/A AT AW, A WYa AR
i fomr w7 v guw #1 weErd
Wit 1€ FAAED AGT FT VRl
2 HT T oA wrT seAwe (A
war fF Feafaez ol F A0 AT
A AT AT 4T, TEA A, AT
ft & wEdl § oar 0z wrEe A
U9 Z9 W & | FIT AE A A
F1 737 7@ 2 fw
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27 v oAz #E A€ 2 T owam
AT At F o F qEsE, A
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wfaez ol F & ogeAr gEEe
77 " Az fram fr ogwdr wAan
I JF FT @ E: AT W AR
aifsor 780 & oy FveafAes qrEf
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917 w2 WA g8 g, A AT
T

[Interruptions)

SHRI BHUPESH GUPTA: My friend, you g =T

apply to the Congress.

[RAJYA SABHA]
Public Importance

SHRI MAN SINGH VARMA: Have you
permitted them to take the law into their own
hands?
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(Interruptions)
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SHRI ANNASAHEB SHINDE: About
lixation of pulses prices I have already replied
earlier. As for the general observations made
by the hon. Member what can i say when he
says that everybody else is not sincere
except himself?

SHRI BHUPESH GUPTA: You find out
what has happened today. You find out
whether any truck tyres have been unearthed
from the Gokhale Market by the volunteers of
our party and if so how are you going to
distribute them?

SHRI ANNASAHEB SHINDE: Sir, 1 have
already replied to some of the points raised by
the hon. Member.

REFERENCE TO ALLEGED USE
OF CONGRESS MP's RESIDENCE
BY A BOGUS ORGANISATION

SHRI MAHAVIR TYAGI (Uttar Pradesh):
Sir, I seek clarification from the Government
with regard to a sensational news published in
the papers today. This news does not only cast
aspersion on some big dignitaries but also
injures the prestige and dignity of this House
too to some extent. The news is as follows:

"The police has smashed a bogus or-
ganisation which has been collecting funds
in the name of Balkanji Bari and allegedly
forged the signature of Mrs. Sheila Dikshit,
daughter-in-law of the Union Home
Minister, for this purpose.

Seven persons have been arrested. Among
them was one Prof. Dubey. . . Police
sources indicated that the organisation was
operating from the New Delhi residence of
a Congress Member of the Rajya Sabha . . .
The police raided the flat of the Member of
Parliament and arrested seven employees of
the bogus organisation."

Sir. seven persons have been arrested and
among them was Prof. Dubey. Sir this is the
news item and I do not want to say anything
on it.

MR. DEPUTY CHAIRMAN: You have
brought it to the notice of the Government.
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SHRI MAHAVIR TYAGI: Sir, you
kindly ask Mr. Om Mehta or somebody else to
gjve a clarification as to who this MP is in
whose residence these people have been
arrested. Was he also actively participating in
it? That must be known; otherwise all MPs are
involved so long as the name is not out.

LEAVE OF ABSENCE TO SHRI
N. K. SHEIWALKAR

MR. DEPUTY CHAIRMAN: I have to
inform Members that the following letter
dated the ISth August, 1973 has been received
from Shri N. K. Shejwal-kar: —

"I propose to visit Far East countries,
and am leaving this morning. The tour may
be of three weeks' duration. T pray leave
from the House for the remaining period of
this Session and beg to condone absence."

Is it the pleasure of the House that per-
mission be granted to Shri N. K. Shejwal-kar
for remaining absent from the meetings of the
House during the remainder of the Session?

(No hon. Member dissented)

MR. DEPUTY CHAIRMAN: Permission
to remain absent is granted. The House
stands adjourned till 2.15 P.M.

The House then adjourned for
lunch at twenty-three minutes past
one of the clock.

The House reassembled after Iunch at
quarter past two of the clock, MR. DEPUTY
CHAIRMAN in the Chair.

THE APPROPRIATION
(RAILWAYS) NO. 3 BILL, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MOHD.
SHAFI QURESHI): Sir, I beg to move:

'That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the



